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SHRI JATRAM RAMESH: These were the only three points that T had said.

MR. DEPUTY CHAIRMAN: All right.

SHRI JAIRAM RAMESH: And the Minister, flows in a huff, says that she has been

msulted, goes to the media........

MR. DEPUTY CHAIRMAN: Now, okay. The House is waiting for the Zero Hour.
...(Interruptions)...

SHRI JAIRAM RAMESH: This 1s very unfair. ...(Interruptions)... This is very
unfair. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Zero Hour Submissions, please. ... (Inferruptions)...

RE. NOTICE UNDER RULE 267

SHRI DEREK. O'BRIEN (West Bengal): One minute, Sir. For those of us who are
giving notices as per the rules, I don't mind if the discussion is for 15 minutes. That is the

discussion here. ... {Interruptions)...
MR. DEPUTY CHAIRMAN: Now, we have to go to Zero Hour.
SHRI DEREK O'BRIEN: I have given a notice on time.
MR. DEPUTY CHAIRMAN: For Zero Hour?

SHRI DEREK O'BRIEN: No, no. Sir, T have given a notice under Rule 267. A
Notice under Rule 267 has been received. Please check it, Sir. It is an important issue.
You have allowed everyone to discuss other important issues, but what happened to my
notice under Rule 267. The 267 notice, which is given here, is regarding 'Ashamed of

disregarding the Constitution.. ..
MR. DEPUTY CHAIRMAN: It 1s not allowed. That 1s the point.

SHRI DEREK Q' BRIEN: "... and rising protests across the country." Sir, this is
the most serious issue, because this is not only about one State or two States; this is

happening across the country, and this goes against the ... (Interruptions)...
MR. DEPUTY CHAIRMAN: It 1s not allowed.

SHRI DEREK O'BRIEN: No, no, Sir. I have given you the notice. Please allow me.
You have not been providing me a chance to speak. ... {(Interruptions)... You can discuss

the other issues, I have no problem. Some had a privilege. ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: Okay, okay. You speak about your notice.
...(Interruptions)...

SHRI DEREK O'BRIEN: It is going against the Constitution. ... {Interruptions)... If
you look at it, it says, 'Shall protect from social injustice and all forms of exploitation.'
...(Interruptions)... After the Parliament closed, some MPs went to particular places in
the country. This is a serious issue. We need to stop everything else that we are doing.
We have not even discussed this notice. You have not even mentioned about this notice.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: I did not mention about it because 1t has not been

allowed. If you want to raise it, | am allowing ... (Interruptions)...

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, day in and day out, the
rights of the dalits, the minorities and the Other Backward Classes are being curtailed
and curbed. ...(Inferruptions)... Atrocities are going on unabated. ...[Interruptions)...
It 1s a direct disrespect to the Constitution. ... (fnterruptions)... It should be discussed.
...(Interruptions)... Government has set up the NIA to curb the anti-national activities.
...(Interruptions)... These are also anti-national activities. ... (fnterruptions)... These are all

anti-national activities. ... (Inferruptions)... These are all... Interruptions)...

MR. DEPUTY CHAIRMAN: All right. ...{Interruptions)... Anvhow, the notice
under Rule 267 by Shri Derek O'Brien is not allowed. ... (Inferruptions)... If you want
a discussion, you can give notice under some other rule. ... {Interruptions)... This notice
under Rule 267 has not been allowed. ... (Inferruptions)... The subject is important, but it
has not been allowed under this rule. ... (Inferruptions)... Yes, Dr. Subbarami Reddy, what
is your point of order? ... (Interruptions)... What is your point of order?

DR. T. SUBBARAMI REDDY (Andhra Pradesh) Sir, my point of order is this. As
per the Constitution of India ... (lnterruptions)...

MR. DEPUTY CHAIRMAN: Under which rule?

DR. T. SUBBARAMI REDDY: Under Rule 32, Sir. ...{Interruptions)... Under
this rule, it is the prerogative of every Member ...{Interruptions)... Please allow me.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes; ves. You please speak. ...(Interruptions)... Dr.
Subbarami Reddy, you please address me. ...(Interruptions)... You please address me.
...(Interruptions)...
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DR T SUBBARAMI REDDY: Sir, as per the Constitution of India
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, I will allow it. ... (Interruptions)... I will allow it.

...(Interruptions)... Dr. Subbarami, you please make your point. ... (Interruptions)...

DR. T. SUBBARAMI REDDY: Sir, as per the Constitution of India, it is the right of
every Member of Parliament to have his Private Member's Bill. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: That is over. ...(Interruptions)... That subject is over.
...(Interruptions)...

DR. T. SUBBARAMI REDDY: No; no, for twenty vears ... (Interruptions)...

MR. DEPUTY CHAIRMAN: That subject is over. ... (Inferruptions)... That subject
18 over. ...(Interruptions)... Sukhendu Sekhar Royji, 1 have already said the notice
under Rule 267 has not been allowed. ... (Interruptions)... 1 have already told you this.
...(Interruptions)... He has explained this subject.

SHRI SUKHENDU SEKHAR ROY: Only one line, Sir. ...{Interruptions)... Only

one line. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Okay. Only one line. ...{Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, through you, I would like to make a
humble submission to the Government that the hon. Prime Minister should come here
and make a statement on the growing incidents of atrocities against the Scheduled Castes
and the Scheduled Tribes. ...(Interruptions)... How is the Government going to take up
this issue? ... (Interruptions)... That has to be explained. ... (Interruptions)...

51 gy R ST (G : WY, XU S B AT B T S & MoTgl . (EETH). ..
ff 99 HAR B (af St duTery: |, THRT RIS . (F9ET). .

MR. DEPUTY CHAIRMAN: All right. ...(Interruptions)... Now, Zero Hour

submissions. Shri Ritabrata Banerjee. ...(Interruptions)... Zero Hour submissions.

..(Interruptions)... TG AT8d AT 3MT 93 WUl ..(FEET)... Zero Hour
submissions. Shri Ritabrata Banerjee. ...(Interruptions)... You please speak.
...(Interruptions)... Speak loudly. ...({Interruptions)... Yes, I can hear. That is enough.
...(Interruptions)...

SHRI RITABRATA BANERIJEE (West Bengal): Sir, in March 2015, in this House
...(Interruptions)...
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MR. DEPUTY CHAIRMAN: You please speak. ...(Interruptions)... I can hear.

...{Interruptions)... What more vou want? ... (Interruptions)...

SHRI RITABRATA BANERIEE: Sir, in the month of March, 2015, the 119th
Constitution amendment was taken up in this House as well as in the other House.

...(Interruptions)... We had deliberated at length. ... (Interruptions)...

SHRI DEREK O'BRIEN: Please do not do politics over this. ... ({Interruptions)...
This 1s not ... {Interruptions)...

MR. DEPUTY CHAIRMAN: 1 have taken up the Zero Hour. Please sit down.
...(Interruptions)...

st RS ¥R (SR IS ST 8ifas 9 987 & oY aF 46 0l ... (9 ). ..

MR. DEPUTY CHAIRMAN: This is Zero Hour. Please sit down. ... (Inferruptions)...
Why are you doing this? ... {Interruptions)... What is your problem? ... (Interruptions)...

oft welier o= BIsn (aoe ugen): O, wa Hell ot ey wiaTe ¢ €1 L. (SIGET). .
eI HeA St SfarE & S (@) d 96 @ 9 §TE? (I, J 0 T 69
§Q%¥? ..(F)... Why 1s he not coming to this House? ... (Interruptions)... Why 1s he
not speaking on this issue? e #ail it @=ii 21 919 38 €2 4 o #9199 gy §?
...(TIET)...

MR. DEPUTY CHAIRMAN: But the hon. Chairman is. ... (Interruptions)... T have
already given the ruling that the hon. Chairman is. ...(Iuterrupiions)... No, I am not
allowing. ... (Interruptions)... No, no. The Chairman. ... (Interruptions)... T have already said
that the Chairman is seized of the matter. Now I cannot deal with that. ... (Inferruptions)...
Mr. Derek O'Brien. ... (Interruptions)... Mr. Derek O'Brien. ... (Interruptions)... Now, Mr.
Ritabrata, have you finished? ... (Interruptions)...

SHRI RITABRATA BANERJEE: No, Sir. The House. .. ... {Interruptions)...

MR. DEPUTY CHAIRMAN: If you want, you can speak, i told you, if you cannot
speak now, I would call Shri Vishambhar Prasad Nishad. ... (Interruptions)...

SHRI RITABRATA BANERJEE: But, Sir, the House 1s not in order.
...(Interruptions)...

MR.DEPUTY CHAIRMAN: Who prevented you from speaking?... (Inferruptions)...
You speak; I can hear. ... (Interruptions)... What are you talking? ... (Interruptions)...
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SHRI T K. RANGARAJAN (Tamil Nadu): Sir, please, bring the House to order.
...(Interruptions)...

SHRI RITABRATA BANERIEE: Sir, in March, 2015, the 119th Constitutional
Amendment was taken up. Now, this august House has deliberated at length the condition
of the Indians who were living in the enclaves. ... (Interruptions)... They were not Indian
citizens even after 69 years of Independence. Now, last November, after the historic treaty

concerning enclaves between India and Bangladesh... ... {(Interruptions)...

sft 9T SUATA (SR USI): SfAAl B issue TR T .. (W), SfeTdi & issue
< (G, .

KUMARI SELJA (Haryana): Sir, please allow Shrimati Renuka Chowdhury to
speak. ... (Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, let the Government respond. ... (Inferruptions)...

Sir, ask the Government to respond. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: What is your problem? ...{Interruptions)... Please, it
18 time for Zero Hour submissions. If you have another version, tomorrow you can bring

your notice. ... (Interruptions)...
SHRI DEREK O'BRIEN: Sir, we have given notice. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Yes. ..{Imterruptions)... Now, please.
...(Interruptions)... That matter is over Sit down. ...(Inferruptions)... I am already on
Zero Hour. ...(Interruptions)... Now, see, Mr. Dereck O'Brien. ... (Interruptions)... Hon.
Members, I crave your indulgence. | agree, the matter raised by that hon. Member may be
something that you don't agree to, but in this House, every Member has the right to speak
what he wants. Whether one Member agrees and some other Member does not agree, that

is a different matter. ... (Interruptions)...
SHRI DEREK O'BRIEN: Sir, each Member. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Now, please. ...(Interruptions)... It is Zero Hour.
...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, we are not coming in the way of any other Member's
right. ... {Interruptions)...

MR. DEPUTY CHAIRMAN: It 1s a Zero Hour notice permitted by the hon.
Chairman. If vou have any complaint, you could meet the hon. Chairman and inform him.

I have no problem with that. But remember, not allowing me is. ... (Interruptions)...
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SHRI DEREK. O'BRIEN: Sir, we have no complaint but... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: You are shouting slogans so that he cannot speak.
...(Interruptions)...

SHRI DEREK OBRIEN: No, Sir; not at all. That i1s our issue too.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Then what is your problem? ... (Interruptions)...
SHRI VIVEK GUPTA (West Bengal): Sir, dalit atrocities. ... {Interruptions)...

SHRI DEREK O'BRIEN: Sir, the problem. ...({Inferruptions)... Just a second.
...(Interruptions)...

st R 91 srrarer: STy AR e, i Wi e wEAT e gl .. (FE9ET). .

SHRIDEREK O'BRIEN: Sir, there is no problem. We do not want to get into stopping
any Member. Anyone can raise any issue. That is not an issue. The issue 1s a bigger one.
We had a discussion last week Those were the words which were expressed. But after
everybody expressed their views, there has been no response from the Prime Minister. We

had gone there. ... (Interruptions)... This is not about one State. ... (Interruptions)...
sft R e Afar, #U® complaint 21 ... (FEEH)...

SHRI DEREK O'BRIEN: Sir, I am not singling outany one State. ... (Interruptions)...

Across the country, there seems to be a trend. ..

MR. DEPUTY CHAIRMAN: You have made your point. Sit down.
...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, our basic Constitution may be in trouble. It is not

about any particular. ... (Tnterruptions)...

MR. DEPUTY CHAIRMAN: You have made your point. Now, please allow others.

...(Interruptions)... This is unfair. Your have made your point. ... (Interruptions)...
R 3are: sunnfe weiqy, § 9 ov bedl aedl gl .. (F9EH). .

SHRI DEREK O'BRIEN: Why should somebody try and stop a discussion on a

certain issue because. ...(Interruptions)...
sft e srEre: 4T, A U@ complaint 21 ... (). ..

MR. DEPUTY CHAIRMAN: You have made your point. Now, please sit down.
...(Interruptions)...
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SHRI DEREK. O'BRIEN: Sir, this is not about elections coming up in five months.
...(Interruptions)...

sft TR spETeT: A U At B L (AT, L.

MR. DEPUTY CHAIRMAN: You have made your point Please sit down.
...(Interruptions)... What is your problem, Mr. Naresh Agrawal? ... (Interruptions)...

1 9 srrEre: A, 4 va anufd 81 L@@, A ard g i Sarei
T IaE T FTHT I TICH 20T, IHDBT GIRI =71 ....(FEEH). ..
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sft TR AT SHRT QIR TR0 IH AMNCH I IR WA ... (FG)... ST 8H
AR DY, AR B9GP g5 ... (FAIM)... T 267 BT ANCH 2l ....(FAE). .. TdwRIT B
ST H GURIT IA L(FE). .

SHRI DEREK O'BRIEN: Sir, what 1s wrong with them? ... {Interruptions)... 1 object
to this? ... (Interruptions)...

oft areft araR SR (AE): S ofY, e =gl @8 2 21 ..(aETH)...
oft IO AR 99 Sl & 9 dl AIfrg, il 9 g ¥ F L.(FaeEM)...

oft T SAT: S, % Ugell IR g = Sferdi w1 Hew a1, I SH- g
GURIT 1 .. (HIIM).... 7 HFa ol 4481 T war, 7 {0l 3 es1, 981 91 a9 94 ded
o g% et anfew) .. (aEm)...

SHRI DEREK O'BRIEN: Sir, I gave a notice at 11 o'clock. ... (Interruptions)... What
18 this, Sir? What 1s he saying? ... (Interruptions)...

1 IR JUATA: SR & GURI A1 gH ARl F T8 el w1 b wd 267 B bl
Tifew B ...(aEg™)...

SHRI DEREK O'BRIEN: Okay. [ am sorry. ... {Interruptions)...

Sl TR SEETe: S, B9 AR A W 267 BT ANCH SH-JHBX GIRT BT -
i Sferd] @l fex o1, safery gurn = i =g & sferd o ==l 811 ... (). ..

sft wetier = st 3=, 591 ¥ w5 267 & d8d tE AifeH G e .. am)...

MR. DEPUTY CHAIRMAN: Okay. Now let me come to this. ... (Interruptions)...

No, 'Dalit’ discussion was already over. Why do you want one more discussion?
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...(Interruptions)... We already had a discussion on the ‘Dalit’ issue. We already had a
discussion on this. ...{Interruptions)... T& fSTaH %’TW 2, 319 i T oE 3T 27

..(T9EH)....
sft TR 3ETe: wR, A 91 gl (@haET).

SHRIMATT RENUKA CHOWDHURY (Andhra Pradesh): Sir, may 1
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Renukaji, that is with the hon. Chairman. I cannot
now listen to you ... {Interruptions)... That is already with the hon. Chairman. That subject

18 with him. ... (Interruptions)... So, I cannot allow that. ... (Interruptions)...
SHRIMATI RENUKA CHOWDHURY: Sir, how can ... ... (Interruptions)...

MR. DEFUTY CHAIRMAN: No, no; I cannot allow that because the hon. Chairman

15 seized of the matter. So, I cannot allow that. ... (Interruptions)...
SHRIMATT RENUKA CHOWDHURY: Sir, I have been ... ... {Interruptions)...

MR. DEPUTY CHAIRMAN: No. Now Vishambhar Prasad Nishad.
...(Interruptions)...

SHRI RITABRATA BANERIJEE: Sir, I did not get a chance. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Vishambhar Prasad Nishad. ... (Interruptions)...
MATTERS RAISED WITH PERMISSION

Need to take steps to prevent deaths due to cancer

sft R gaE e (S moen): STHHf Age, # I B9 § 89 & Ue
arfer Agaqut fw o1 we= § ST AT §) .. (F9uT). ..

SHRI RITABRATA BANERIJEE (West Bengal): What 1s this, Sir? I did not get a

chance. ... (Interruptions)...

s} frermR e feTE: R, 1 S A thelt e @t iR S & aR | s
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